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e, Notters § Heard Shri S.P.Kulkarni for the
gt oﬁ§w1ﬂwedto applicant and 3hri S5.5.Karkera for
;{‘ Avplicaiy Bespondents 08 the respondents,
bz‘y1qjh 2 Learned counsel for the applicant
3T states that he has filed an appeal
Et‘“’ against the order dated 2,2,1995
529“’ which is pending under consideration.

Respondents may be given time to
dispose of the appeal within a
specified time. Accordingly, ue
haereby direct the respondents to
dispose of the pending appeal within
a period of three months according to
‘rules. In case the appllcant is
aggrieved by the respondents' ordar,
he may approach the Tribunal.
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